3921 Demands for Grants
PAPERS LAID ON THE TABLE

Reports or U.P.S.C. For 1951-52 AND
1952-53, AND MEMORANDA EXPLAINING
REASONS FOR NON-ACCEPTANCE OF

THEIR ADVICE IN CERTAIN CASBES

The Minister of Home Affairs and
States (Dr. Katju): I beg to lay on
the Table a copy of each of the follow-
ing papers under article 323(1) of
the Constitution:

(1) Report of the Union Public
Service Commission for the
year 1951-52; and Memoran-
dum explaining the reasons
for non-acceptance of the
Commission’s advice in cer-

tain cases during 1951-52.
[Placed in Library, See No.
S-97/54)

<2) Report of the Union Public
Service Commission for the
year 1952-53; and Memoran-
dum explaining the reasons
for non-acceptance of the Com-
mission’s advice in certain
cases during 1952-53. [Placed
in Library. See No. S-98/54.]

STATEMENTS S8HOWING ACTION TAKEN ON'»(

VARIOUS ASSURANCES ETC.

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
I beg to lay on the Table the follow-
ing statements showing the action
taken by the Government on various
assurances, promises and undertakings
given by Ministers and on sugges-
tions made by Members during the
various sessions shown against each:

Supplementary State- Fifth Session 1953
(I)meg‘t’No 111 of the House of
the People.

[See Appendix VII, annexure No. 6]
(2) Supplementary State- Fourth  Session

ment No. VIII 1953 of the House
of the People.

[See Appendix VII, annexure No. 7]

(3) Supplementary State- Third Session
ment No. XTI 1953 of the House
of the People.

[S¢¢ Appendix VII, annexure No. 8] oA
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4) Supplemenury Sta- Second Sessioen
tement No. XIV 1952 of the House
of the People.

[See Appendix VII, annexure No. 9]

(s) Supplomentary State- First Session 1952
nt X1V of the House of
. the People.

[See Appendxx VII, annexure No. 10]
(6) Supplementary State- Thxrd Session (Se-
ment No. XI cond Part), 1951
of the Provision-

al Parliament.

[See Appendix VII, annexure No. 11]

(7) Su%lementary State- Fourth Session,
ment I (Suggestions) 1 ‘?5 3 of the House
of the People.

[See Appendix VII, annexure No. r2] |

DEMANDS* FOR GRANTS—Contd.

Mr. Deputy-Speaker: The House
will now proceed with the considera-
tion of the Demands for Grants in
respect of the Ministry of Works,
Housing and Supply. The Demands
Nos. are 102, 103, 104, 105, 106, 138, 139
and 140.

Members and Leaders of Groups
may hand over the numbers of the
cut motions which they select to the
Secretary in fifteen minutes. I will
treat them as moved if those hon
Members in whose names those cut
motions stand are present in the
House and they are otherwise in
order.

The usual time-limit on speeches
will be observed. These Demands wil
be completed at 3 o'clock after which
the House will take up Private Mem -
bers’ Resolutions. And the House wil.
sit till 7-30 today.

As regards the time-limit the hon.

Minister wants to take half an hour.

Usually they take one hour; they have
reduced it by fifty per cent. So I re-
quest hon. Members from various
Groups to take ten minutes each. |
will place the Demands formally be-

fore the House.

DeEMaAND No. 102—MINISTRY OF WORKS,
HouUSING AND SUPPLY

Mr. Deputy-Speaker: Motion ix:

“That a sum not exceeding
Rs. 15,97.,000 be granted to the

*Moved with the previous sanction of the President.
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[Mr. Deputy-Speaker]
President to complete the sum 31st day of March, 1955, in res-

necessary to defray the charges
which will come in course of pay-
ment during the year ending the
81st day of March, 1955, in res-
pect of ‘Ministry of Works, Hous-
ing and Supply’.”

DeEMaND No. 103—SUPPLIES
Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding
Rs. 2,72,28,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1955, in res-
pect of ‘Supplies’.”

Demanp No. 104—OTHER CiviL WORKS

Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding
Rs. 14,00,61,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1955, in res-
pect of ‘Other Civil Works".”

DEMAND No. 105.—STATIONERY AND
PRINTING

Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding
Rs. 4,83,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
mient during the year ending the
31st day of March, 1955, in res-
‘pect of ‘Stationery and Printing'.”

Demanp No. 106—MiscELLANEODS DE-
PARTMENTS AND EXPENDITURE UNDER
THE MINISTRY OF WORKS, HOUSING

AND SUPPLY.

Mr. Deputy-Speaker: Motion 1is:
“That a sum not exceeding
Rs. 50,98,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the

1

pect of ‘Miscellaneous Depart-
ments and Expenditure under the
Ministry of Works, Housing and
Supply’.”

Demanp No. 1838 —NEw DEeLHr CAPITAL

OvTLAY
Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding
Rs 6,06,98,000 be granted to the
President to complete the sum
‘necessary to defray the charges
which will come in course of pay-
ment during the year ending the
81st day of March, 1955, in res-
pect of ‘New Delhi Capital Out-
lay’.”

DeEMAND No. 139—CarrTAL OUTLAY ON

BUILDINGS
Mr, Deputy-Speaker: Motion is:

“That a sum not exceeding
Rs. 10,76,75,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1955, in res-
pect of ‘Capital Outlay on Build-
ings'.”

DrmanDd No. 140—OTHER CaPiTAL OuUT-

LAY OF THE MINISTRY OF WORKS,
HOUSING AND SUPPLY

Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding
Rs. 5,57,16,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1955, in res-
pect of ‘Other Canitar Outlay o..
the Ministry of Works, Housing
and Supply’.”

Arrangements for industrial housing

Shri Tushar Chatterjea (Serampore):

I beg to move:

‘“I'hat the demand wunder the
head ‘Ministry ot Works, Hous-

ing and Supply’ be reduced by
Rs. 160.”
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Retrenchment of quasi-permanent
staff of Stationery Department in
Calcutta

Shri Tushar Chatterjea: ] beg to

move:

“That the demand under the
head ‘'Ministry of Works, Heus-
ing and Supply’ be reduced by
Rs. 100.”

Low cost houses on the models of
those exhibited at the Inter-
national Low Cost Housing Ex-

-4 hibition.

Shri R. N. Singh (Ghazipur Distt—
East cum Balia Distt.—South West):
I beg to move:

“That the demand under the
head ‘Ministry of Works, Hous-
ing and Supply’ be reduced by
Rs. 100.”

Help for private housing societies and
public co-operatives

Shri Sivamurthi Swami (Kushtagi):
I beg to move:

“That the demand wunder the
head ‘Ministry of Works, Hous-
ing and Supply’ be reduced by
Rs. 100.”

Housing facilities for Harijans and
agricultural labourers by supply-
ing cheap housing materials.

Shrd Sivamurthi Swami: I beg to
move:

“That the demand under the
head ‘Ministry of Works, Hous-
ing and Supply’ be reduced by
Rs. 100.”
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Inadequate supply of iron-materials
for agriculture implements and
for other productive purposes.

Shri Sivamurthi Swami: I beg te
move:

“That the demand under the
head ‘Supplies’ be reduced by
Rs. 100.”

Non-issue of tools to the carpenters,
masons, electricians, wiremen etc.
of the C.P.W.D.

Shri Nambiar (Mayuram): I beg to
move:

“That the demand under the
head ‘Other Civil Works’ be re-
duced by Rs. 100.”

Retrenchment of staff employed in
maintenance and repairs

Shri Nambiar: I beg to move:

“That the demand under the
head ‘Other Civil Works’ be re-
duced by Rs. 100.”

Providing of quarters to employees
working in aerodromes

Shri Nambiar: I beg to move:

“That the demand under the
head ‘Other Civil Works' be re-
duced by Rs. 100.”

Failure to work out permanent posts
required for the maintenance of
permanent works.

Shri Nambiar: I heg to move:

“That the demand under the
head ‘Other Civil Works’ be re-
duced by Rs. 100.”

Need to introduce a system of pre-
checking in respect of all expenses
connected with the C.P.W.D.

Shri R. N, Singh: I beg to move:

“That the demand under the
head ‘Other Civil Works' be re-
duced by Rs. 100.”
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Need to introduce an inquiry into the
prices paid for furniture in the
M.Ps. flats in North and South

Avenue.

Shri R. N, Singh: I beg to move:

“That the demand under the
head ‘Other Civil Works’ be re-
duced by Rs. 100.”

Failure to check corruption amongst
the officers in the C.P.W.D.

Shri R. N. Singh: I beg to move:

“That the demand under the
head ‘Other Civil Works' be re-
duced by Rs. 100.”

Provision of air conditioning and
dessert coolers to Ministers, Deputy
Ministers and Secretaries in their
residences and office rooms.

Shri R. N. Singh: I beg to move:

“That the demand under the
head ‘Other Civil Works' be re-
duced by Rs. 100.”

Corruption in the C.P.W.D.

Sardar Hukam Singh (Kapurthala-
Bhatinda): I beg to move:

“That the demand under the
head ‘Other Civil Works’ be re-
duced by Rs. 100.”

Purchase and Supply Organisations in
India and abroad

Sardar Hukam Singh: I beg to
move:

“That the demand under the
head ‘Miscellaneous Departments
and Expenditure under the
Ministry of Works, Housing and
Supply’ be reduced by Rs. 100.”

Disposal of surpluses

Sardar Hukam Singh: I beg to
move:

“That the demand under the
head ‘Miscellaneous Departments
and Expenditure under the
Ministry of Works, Housing and
Supply’ be reduced by Rs. 100.”

Mr. Deputy-Speaker: The cut
motions are placed before the House.

oft siree qwo fag : TSR wEET,
WTIR ST {6 g gAY fear g 9w fad
F AOFT AT F Ty g
ard R qT9Y FA & wAAT ¥ qraey
# o fagre ¥ Sok fawg & *gar
qEAT § | & L8UR § I qgelt A
TG I WA A W F9 A T R
& A % q19 & g ) oF fae
Rty v | 9w foe A g Ow g
N TAT GAT BT & T A ) IW
AT § & TF & GTATT H7T ATH WK
Iq A AT WY F AR AW w@T
[ & w0 w1 g awern g § 6
T WX g9 A { o erg #
oF 37 fear Tar § IO NwE @
a ¢ T el ag § i A s
WX Q@ Hie N o oF & & T2
frafg ; for #r s ws T @
™ 1w e ¥ wew § foren
# waTT e WX |eY i | faar
T, SE AT BIWG AN AT F AT
TR R H &1 oy He
39 awg Y warg gE & orafw A<
# dro fro 1w gz oY W7 w7 Y |
# Ww & ared qg W FAT AR
g fewmy e & o dvo Yo 1w
T ¥ Ao § ag KW 99 qw W
g & gufaw @i &

A EF AT R AT H IqE
3T & grry § qwerT WO §
fir waT w1 IT g ST A farar Wi
I7 g Ghfad F fear | @@ TRy
F& o9 F ATt §C A T@@TE
o gext § 3w faar war 9w wEw
Frf@aITmim
I waard § faee T 4, I
Y E W & T T M A AN
2T Ow §Y uTEHT A TS | 99 & wETEy
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wt @0 R A o, adff dn
&freTT vt ar ot R« AT o ZeTT
&R0 TAE FT 9T |

& wrod @R qg FEA E §
fo o amd W} Aew AN ¥ W
q odffa< foar mar § @ A WA
AN aER T e wF
FEey &, SOEIR WEE, W9 & qrAR
&3 QAT R | T IT WEAT HT
5E % Jaa e TE I T IR F
AT IYT &7 Sara fear w1 e
IT ¥ IqAN, IITSAW WEKEd, WA
WY ¥ AR W2 w7 GG X qAT A
g X A qT AT | I W K
o FgT var fE ag Avwer grefan
A w7 § W 7y gefer wAd &
orT  wTfEd |

Iq gag & grafan wad ¥ AT
a1q fqaw fag o & faem Wi o7&
g ard warard | IR v e oag
TR g qefeaa T Y, g e
¥ grafqa § WX g grew | IAT
arfgd | Iu% a7 fHT ag WIS I
T WX we IR aaerar F ag
RTHET ErI@H AAT  WTfgd qg ATHET
W & dw g wifigd, ag ATAwT 4R @
gy T @A § | Ik gEw A
§ grara wod faer W wTeR g
ff @@ gow & W THA qPT W
| T § W xafed ag w9 T g
fir & wTow) ¥ ¥ fod wTw W2 W Ewg
XAy | WY OF SETRTHIA T T
ffrd Wi 3@ AT ¥ JAT H wIONY
gr € faw qEdr | A7 Aok W
WA wEwHe S fear dfe
ay weirere &< frar AT, WX AR
gfea fiear T fe s wERE 9O
Wwrdaefi g
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ug # WOd §TWR e N A9
R TR T F I AR A faw
AT ATEATE | I REE § A
(wfta) fear war § o oa% fag
o 3w fear v @1 ¥R § qrew
woTS: fiF ag 9 aur 3w faar v Ay
36T oY & Laut ® far war v gay
mm&mmmawﬁ
AT APA FEIT W | fow SR
] agd 3% fom a7 IO §9 fen3 A
t e qor v @ & fd
fear @1 WX SR woF T F wrehw
wradt ¥ w3 w4 Y, 9 o Y s
T AR g g | TEe F wAeT
¥ N o weita gonrk fivar war ¢
I wiwT agaww § X WA §
it 7gE £ Yarar T wgar g e
¥ 0T ¥ WX WPTHRN T A 6
i A AW w1 wwTr R ATV AEY
¢ wow gEwr smA @ wifg@
fe fee awg & wror gO=Y & dar fean
e &, TR faw wofY wg g A
¥ 37 9T 29 @y § W dvw W
daroraal &, femat & a8, W oAy
¥ o g R Nawa sw
U T gt aw Sfew §

M AT A 9 A W wOh
WA TEAT AN E | HETED WY
aRET srwiAY o frg® faAt freedy
# g W fr i} forad avrw & oo
T 7w W W fear mar fe agr
9T AP W NHT & AW @ 0]
§ Ty # &Y ag v fir I ST
it w7 7 § wifs whw & e
Nt gad mifrw & A W A AW
Fagi ax v ft Q@ wx A
WATYT AT § Y T IR AT 41§ WK
AR ¥ W w7 @, @A
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[ m=Ro gFo fag)

#q1 w1 WX qg %9 vz awar g r
ag TN AT ATE AHT § | T R
wfus wwg A€ fear, @< W §fs
Wy W T oy g i § W
o T W AW I g W
frd ¥ar g 5 g WX ¥ WA fom
g ¢ F S g o #
fad &, gl W aH ITHT A TG
T ¢ | @ R wETw g W vy ¥
s § o Sfefagee hfwe fad
W< ¥A1d ] &, afew afaER §
Ig wEE A EEAr | o2 W w3
w o o 0 e ¥ g
i O gww R fawgw dw
) xEw warar we fedr afe
w Tw Gy I FT AEH § W O
wag ad & wEA &, A I @A |7
fempaqdl WX aft 1 ov JgEw
ITH AT H AT N AV A 99 99
LECIC O I L T L
g & whowgra & ag wE
AR § F WY T SEAT | gy 4w
Y o< qATR IfEd ] W At o
WX ITH WAGEA F WP R
SR Tg 3@ T FEY 7 @ ag @
faq Svqgwr § Wk T O Sfew
qfent @ FFaT | TR AW H WY
anyfgs afea & W@R A q4T =T
& WY it AN A T g

Two minutes more, Sir.

Mr. Deputy-Speaker: No, no, In a
period of ten minutes, two minutes is
20 per cent. 1 rang the bell ~ after
nine minutes. I gave one minute
more. Formerly, when the time for
each Member was 15 minutes, I used
to ring the bell two minutes before
time.
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Some Hon. Members: He may be
given some time more, Sir.

Mr. Deputy-Speaker: No, no. I am
not going to accept this gifarish.

St WTTo Qo fa : T A &
frd ¥ g | & w4 wEw ¥ wgw
AT g 5 ag Regra #Y Swar w7 aH
s &, ag &R 70T i a9 § W)
W ITH T TEH ATEF HI9S aF )
¢ O g & gra Qu st
o gfe wode o $09) Toar &=
AT Fgi aw Sfaw o a7
wiEt F qr A% 7 ZgAT mTeqr
8 WX ggi 97 Gax sdmfar oK
#9é gox (Dessert Cooler) #
S TggE A AT g% G ST e
@ TqaT @ fEar o, ag av g
g st st Ay amE 1 W|A
wg AT AT g1 AT FHd
W1 AT J9 H W & FY 5 a5t
w97 fod gerw 3, a8 ¥ @ 9
Wgaad SFafig | ™ H AW
wfgr @ ¥g H ANF GOIR
¥ g 5 WA g R AT AaEs
fear, goifs w@ v aga w9 f[Rar
™o

it worefer v (e sitge—qd
Hera—aTgfae anfaat) : Ireaer s
ﬂ'vﬁwﬁm%mwurﬁvm
AT E | q[E 7 FT AE T &7 ATgAT
¥ fr nret grofan & frfredt &
T8 ¥ At & svaw fFd §, o &
g @t B woenrs §, Sfew ag
& ¥ 7y Tt aR @ w g o)
# 3w o) A9 WA wERT w1 s
s w7 arga g R owagd @
wR ¥ foat W aferat @ we F ad
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a1 @Y & 98 9 w9 W FRE@E |
W FR A qIR § I ol
AN ATHER TR 9T @ §, I oY
sty QY =ifed oY 5= wpar & Wt
% F1 7E) g1 <@ § AR A qw g
§ At Wt ¥ 0w wewr Y g A,
JOR TG F IFIT FF a1 fF wi
T & K3-YY & fd o ereie fewr
frar mar @, a® woft g A f @
&1 & rey-uy ¥ feld &Y e
fowe firar mor 8, Sud fod qft Y
wrqw fe ag frae @wg & v Q@
& I AT g | F g W A
Tg WS FTAT ATEATE £ ST & HRT
g W1ET %o @Y § o aoeTT o
¥ & suA) frg wam & g 7 w3t
a9 AW JEY W F FR AR
# &% gu & o 99 O W A= Q@
¢ ofer qR  a® w3 @
} fr gl W o a e @Y omar
o FE #E T IR 9 FW FA
ary gMfmgr,  sedfaaT wiT 33
T v § foed s s F
gy $AT gAr €

@ &) ag gt owdr i awfr
£ o gt & O Ty wwr & oww
Fa7 Pt firmg g =nfed, foret
sy gt fed, T @
qredft, for ¥ a9y & 9w F WA
3 fr g Sfea wdaTdy Y &= anefy
g afw Swar § ag fawew @
agar @ @ ¥ i T ST Wi
NfEd A avw qur f AT
o @ foow & a7 @ 7w Aok
Forr @ fr o & W afewEm,
W AET W o W
frird  Trd Awhm Fwe
9T ¢ W Ww 9T ag farded
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AR 9T ¢ fF o 37 Ay gg oy
gE WA &y g A

¥ W ¥ amd uxr AW aqrEr
TETE | AT F FE €. YT @Y
¥ Le¥s ¥ swrarfew g o) wEE
T wT Fdae foqr oy ar 1 faw
S¥E 1 famr war A A ==
R 47 | 79 F fawqy § W 0
g ¢, Ul ag AT IO &
W= ¢, T g F sumer 7w Ay
g8 A g w7 WEw § fr ag wgw
o fear T an, W & g 50w Q@
T g IR T K@ G L 9}
feqr & 17 a7 W B Q T, T
e F Gifrad s s
q wagdl, aEgrd W ST § @Y
IAF TR T FT {4 wgae frar
"R ST mreEre fegr fFoa @
fraa v & 9= I QT F@T i
A A TaT A ST WY fem@m ST
9T, TA FeRT, FATETY A Awgd wY
¥ femr wmm o T U F QR w®ew
T H1 §AR 77 g g, T aw &
X I T WIT FATII &94qT AR
¥ ford o o agr & werefray i -
fradl 7 o7& amifw (Bargeining)
ge s 7 A = fawy F wmrdrg
N & qra g7 ff F9 97 w7 A/
sHEEy W fr Rfaad wf wEe-
feat aqr &ram wew weavata ¥ &0
® gk oy ag ot wow ar, qorgRi 47
oF FEie AT A @t fe frg @
¥t fagg § el wT dERi &
TqgT AEY femn war oqv o IET @war
WERY @ &HFadagqr 9H
T WX 37T 4, foad & < ar i
3 & ol el it ommard &Y
gra dur ? femr war av ) PR O
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[t smafa Tw]

g7 I ARG §NT 99 97 IAqA
SR SHTERE 7§ AT FT qg Fa7 5 ag
wafage AT Shfmag, @i @o do
wego €lo # g, Fe¥ § 5 ww =g
§ ¥ QET FAT ATE @ F A, X AT
IF ® @A & faq @F Tfegd | ag
&0 39 9T AR AG L 1§ qOAAT
wf Ny agm fE @ faga § qgromw
X AT g, &1 g AR & w
1 TE FL WifE g3 ITHT T FT
AT & 1 IARY TASTY F Ay |
@A Y FgT AR g fF o3a & ¥
wfakar soge  fogsier § W @
HqUAT W W A G F AN §, I
¥ qmg W #E qraT 4@ & ) o
waEqT § WAL A IAAT A qOgdy
¥ @A FA § AT LAY IAFT aga
TG HEAT AT |

F a7 & ERfradt AR A
® fagz & tamr §f wg WFATE 6
w dro fto ¥wgo o § TF qa
feqrdz § fg & Rfral v s
faqd ¥ FIT AT FT AfaaTE ¥ | wg
arer & e 3% w1 IR T frad,
@ o afy av qEg W ey ay afy av
ar w wE w9 qFr o e
AT 8, & 9¢ T *F qwAr fr @A
ey awrk a1 fraar g5 &, Sfew
oAqT ¥ T WA , ke A WAl
# wreft & 99 w1 F Aok GER faAr
firdy feas & <@ AT AUEAE | ATAT
g gt ¥ fe e Wik wra-
faag aqT ST AWM N E I7 | W
aa FHET ¥ T A § 1 g A
AOAT |W WA, AR I F FII AN
£TH T ATS OHET §, Wiy wa-
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faax W Gifrae ag o wRe
T ™I T, 9ng a1 v W @l

N A T ¥ AEIR SR T
ITAIIRNE |

T qE ¥ T A Ay @
o gg ¥ wEh g e wrfex w
wTon ¢ fr @ woee, sacfage aar
wif N 12 faw oz A § '
& & 1, AT T ave 7 o ad oma-
T I & | I I A& TR
AR ICE

W ag A o A aga @) O
g for &Y S wRg #r gfee & A
i waE TR T R AT H &
T s d | fowr frm T T v
o Wifear, ar &F a3 Wi AT W
HNfat e & arnw i N, g
ooy & | WY 9% 19 feurddee Y
g gu § Y W ¥ AW waw
WO & f wrr s v bt gk
WA R A, forw ¥ v R AR
N W AT Y W wArd gy |

ot g () oA
gt N, grsfawr, I wWv
eIy & AR § | §F qE H aH
WTTHT SqT WTHIST HTAT A1gaT §
gefer e & w< aga ¥ s
faedly wge & frd 7@ § WX wg ¥
I | W FY § QAT A
Afw ag &t i@ fr gr g A
wfew 7 ad | 6T faAT 9 A Sy
ofcfeafa 1 ot 3, 39 1 3@ gu A
ag 3few g fr gt aw @ & g
g0 ¥ wRT uw wfew s
LR Sl
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a0 . fow ¥ a6 & wreer
A faorar mgnw g ag & e e
F AT R TEH R @, I
TR AT U & | AT A W
grafen ofafams & s &% wF=l
F TR R ] 4ITH qgl & o
qEE A 4 W WA & SR & @R
IS F59 qFTAT AT 9 | Q¥ qEH
X fFoagi Tra o § wfew @
sfywre whm &, I =R @
XE ¥ NIST HAT Afgd | g0 T
@A g f& oW Y g
TR FAT ATEY g1 g 7,
o wm Rk ) & Aer T
TRMR &AM ETI T
AR & T dw wAw @ g

gl & W e A7 et
g, ST g ¥ ger w3 WO & fod
N8 WHTATT AR #Y T A g
AL, T TARAT R AT | W
fod oy Ao arEw ¥ avm § Wi
3 Tl & @ AR swfer |-
A & FUI T AHVATT FT7 B Z007
w wraTEgT AT ITES &) W
grafer afra & wmee 35 TR FR
TETATT AT % §, g g A g

o & fagg  fT @ I w
N & & grEw ¥ awagEE fawf
w7 AEgA g 6 ogh % § a% g
o A oy g N, @R oo W
& Wk @y f wfaw oY AF wiEy
¥ et &, I B e X A a7
s fear W@ | wOX {5 QY
1 AT ey’ | wder mar Wk fow
# 2v=Teew il v W X whw
3 ®OT 3L AT Y off | g A TR
| v uTewd guT fe 39 F ¥ anft
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¥ ar€ T A oY Wi SRY W
aqr X gEdr g U A W fawr
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¥ ford o ik wTk od } Farer Wiy
W SR S O A g ) R qew
T fF o frah o %l aw wne
FAF AR R WE @
ol ® avE g e s
T [ AT WK w1 S e ey
SHR & ANRET $X g ?

Shri R. K. Chaudhuri (Gauhati):
On a point of order. What is the
actual procedure for selecting.
speakers? My hon. friend Shri Radha
Raman never stood up and never
tried to catch your eye. Still, he has
been called.

Shri Radha Raman (Delhi City):
I stood up.

Shri R. K. Chaudburi: Some of us
have stood up several times and we
are never given a chance,

Mr. Deputy-Speaker: I allot the
time between the Congress Party and
the Opposition in the ratio of 60 : 40.
Each Opposition Group knows how
much time it will have and they
divide the time amongst themselves.
I have not had much difficulty there,
and one after another I call which-
ever name they have given. So far
as this side is concerned, I have to
choose myself from 370 Members who
rise from time to time. There are
86 Members from UP. and a Mem-
ber from U.P. gets up and says that
from the sixty per cent. of the time
allatted, their proportion should be
given, namely, 86/870th of the time
should be given to that State. Some
87 Members who are backbenchers
wrote to me saying that they are
never called. Then I have to call Lady
Members; they say they have not been
called. Some States say they have
been ignored. Then there are other
interests that have to be represented.
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Some say that labour has not been
represented. In between these differ
rent interests, I try to divide the time.
I am not Brahma to increase the
time. Nobody sticks to his time and
thereby helps me. It is the duty of
the Secretary or the Whip of each
Party to satisfy the members of the
Party. They must give only those nine
or ten names which should be called.
I have had a lot of difficulty conse-
quently. (Interruptions) Shri R. K.
Chaudhuri should wait for his turn.
(Interruptions) Merely because an
hon, Member gets up, I cannot call
him. Ultimately, I am here to regu-
late the debate and raise it to a high
level. I am not going to be coerced
into one course or the other course.
I am trying to do my best.

Shri R. K. Chaudhuri: In today's
case. no list has been given by my
* Party.

Mr. Deputy-Speaker: Order. order.

Several Hon. Members rose—

Mr. Deputy-Speaker: Order, order.
‘Shri Radha Raman may proceed with
his speech.

&t e ©Aw ;. Iqreqe AEEd, W
wh § fr gt acord sk awd
fafrcdy & & & w=1 @ w1 ST
aw fearman) g (u i fafash
®Y & AT 9T T e § v Far
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ard grafe ¥ fasfa® ¥ gav & avr
AR e ¥ A AT | R SR ]
fir woft mERT 37 o R AR AR
o ag Y WA 9 e oreAY o
qFA § AT I X FTA A oA aftwr
o oy |

M fooe grefar fafrsdt # agw
¥ gee & qw TN T g IgR E F
T[PI FH TR 9T ) TR Y § fF
fafret smaw &9 & aw o= 1 gt
¥ fegem W ¥ aR age faed 7
FH 0¥ w7 g A fevmad fF
for¥ afd awrd gerfa £ sk
T AIFA #1 fF A gefegae ofar 7
Wy § wor giwear fawsd 3 amar &
T FETAT A FETT FT AT LA
el N Je@eg AP AT w
A FTH AT A9 T & | dfFA uw
#rar 5 F F W w A A o
# adf fasly ag 7z § % a7 srraforgi &
forr 1§ wFEl FT TR A AT X
ghiaam 78 & ag AT ard i g
THat & fog Tareal &1 gfamw @,
gy gerfest & foqd #F@ o
Y St FIgR T & ITH ok @ AT
gfariw &Y frgraa o & o T fae-
fadd s go g agr Jat FTEAr
N I grdy § W UF qg AW
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7g & 5 gt & {j4e # dE9 F
feeelt ot e ¢¢ W & w0 oA
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T | @ & 7 e § fe e S
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¥ Aoy w Y § WAL | W AR
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foreft Tarc AT TEAT I ¥ Y
“@m@mﬁ%lﬁw
aTe WA wAfEs N aaswg feemr
Mg § AR F ag orerr g § 6
T s fr gt o oyrdege §
AR Ty vk i gt 03 ST v
w1 FTfRg F1 FT @ & fFad AFTIR
gt AR Maz §od a3 § o
T et AR A ATy O el
o qu @ gf | felfafoien fafreft
Faf@agra wem aw & 3fs 7
7 i 7g & fr o faemfaa & af 997
W@ ard § | e #a1 17 98 qAIfE
g wawe fr qg oY faoot & orraer
T3 W § LA T FT qET WHT
g agt ax 7 wré oRt rw arQr
F forerd fos A agt araTeor qred @@
g faasr weel F w6  xw &
g IFAE § IuF fou WMl A
g & | & sawr e ArEar
g fr sre s faedt € Med F AT
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TETH Y qrhE T oAAE Y @A §
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T 9T A AT g A IwE aAR
o g avhs g7 A e | W A
g fr @ i are gu e v amafirgl
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T & o1 4 ) Jaw I frex
ferercre 4 st g & o wwew iy Sk
AR F, TR ¥ qehaw off A fae
¥ QTR T A ot ITF gEEE A

q §TE IF TUAR FIGT F& &
AR AT 37 FETHEY £ $E T T8
fre =t fr o 97 g grfee &<
¥ A TT q°Y B WHIT I T
IIF T@T AT aFAE w3 A
xafed 33 9z wre ¢ fir orgt 5o s
T genfaml Y ax%  awvog &7
# 3R AR qaw ¥ a<E qaoug A
g R F@ETH T T Y aE
aavog A & qB TW JEA WY AE
t s & 1 € qar grefaT s
1w favqr s a7 wYE O AT oI
Fraw Y 17 f forq & arareor wasal
Y ag wgfeaa g  ag srfgen afee
w& w5 & qrfos a7 g8 $ 9w
W ¥ fr deored & grai ¥ W
TFANE &, 77 A qFE & wifew
¥ F IT F TE qF A AT ¥ fgey
W FT EH | § HAN wERg € @
sgfer TREAT N 7 T FH
¥ fod fyorm amgar § 1 3% IEA
e ofor & foa grofer swmg-
Wex arqradry graf §, T a@ ¥
T 0¥ Irafwal & f=a fx A qrarom
feafa & & s T &, Y qMOT
T & gt fg=eft aa & &, forer
#r O B oAt syt agw Ad
§, 0% ot & fodt 3 w76 2 vy w5TAT
g &0 § A Fg For nfgd o
gt faadfexr SgrEdy w1 AN
axT a=r F =Wy #Y gor o, F wHeAr
gfuonder sowur Saad 1 wgt
T oy arre § Sy §Y wrarefea
drarrdry & afcd afF & &



3943 Demands for Grants

St T (AR
/) ; T H |

sy T ww ;o owETe & ofr QW
g ¢ fr IR faw v s @F0 &
R ¥ o8 o8 w=8 wwm a fod
g faw & 37 #r Rl aga TR
LA UL SRR (L 3

wh i 7 ag wd KU
q Y

W fasfad & faft &1 o wrweT §
ag welt ot & g W Sarsam Y
¥ ama @ ) # gewar g et
H AT T@ q7 I T @R o
£ fr g T famoh fedft ag &
A T A& A o7 w1 sEre g o
Frft ¥ ow ofara wY om w%
@ A feam w8 & g fax
qFH & #t g8 Tff w3 wwar |
w # feft o7 =w ofaw
# waf aq7 Aaf € awft | AR

o

we fr @ ad & gofer fafaeh
M §, e oy dte A o o
=@ IER Ay gu o W @ g,
T Iea TR Tt v § B R
w1 fw s & wwwar § w4
N A 3w ag & e wmdre wf wda
W T w W fr faeh difvew @,
gremfaerer & 1 grefew  fafash
¥ TR ¥ & AN AFEE § 99 W
FET W AR el arge 9x ar qrew-
feremd oy 2 frard 3, @) aR fgem
g W frar owd € | wfed ag
0 § fe gu faedht & QY formr®
<& fie N fggeam & gl eqrl o o

2 APRIL 1954

Demands for Grants 3944

I FT T | gR AT AW EQ
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# af wgma & anm T § sk
IIT war g fe ag g aT e st

Sardar Hukam Singh: I wish to
draw the attention of thte hon. Minis-
ter to one point, that is, about the
purchases that are made by our
foreign Missions in Washington and
in London. In 1860-51 the question
of these Missions was gone into by
the Estimates Committee and at that
time the total expenditure on these
two Missions was Rs. 58 lakhs per
annum. Now I find from the report
(page 24) that the Indian Stores De-
partment, London, costs Rs. 46.13
lakhs and the India Supply Mission,
Washington, Rs. 21'88 lakhs. If this

is all the expenditure incurred on

these two Missions—because it was
said that this was the expenditure
incurred on these purchasing organi-
sations—it comes to Rs. 68:01 lakhs.
So far as the year 1953-54 is con-
cerned, I am surprised to find that
this expenditure has mounted up by
about Rs. 8 lakhs. When the Esti-
mates Committee, of which you, Sir,
are the Chairman. went into this
question in 1950, evidence of certain
officers was recorded and it was laid

down in the report (para. 35):

“During the course of the evi-
dence before us. the representa-
tives of the Ministry of Industry
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and Supply admitted that the
offices of the D.G. 1.S.D. London
and the I.S.M. Washington needed
pruning to a great extent.”

I would like to know, Sir, how, in
the light of this recommendation that
these offices needed pruning, is it that
the expenditure has. instead of being
reduced, gone up by about Rs. 10
lakhs per annum. Then, Sir, it was
remarked:

“The Committee also pointed
out to the officers of the Ministry
of Industry and Supply that no
other country in the world except-
ing Pakistan maintained purchas-
ing organisations in foreign coun-
tries. It was, however, explained
to us that so far as India was con-
cerned, maintenance of such
organisations had become neces-
sary because of our requirements
for plant, machinery and other
things.”

Then, Sir, it was further remarked:

“In view of this reduced work
and the general policy of restrict-
ing imports from dollar countries,
we feel that the I.S.M. Washing-
ton should be closed down im-
mediately and whatever little pur-
chases have to be made in that
country should be entrusted to the
Trade Commissioner there.”

As regards the I1.S.D. London they
said that it might continue till the
proposed State Purchase Corporation
was established. and further sa'd:

“Meanwhile, immediate steps
should be taken to effect con-
siderable reduction in staff and
other expenditure in this office.”

This was what they thought in the
year 1950-51, But now we find that
the expenditure has gone up by Rs, 10
lakhs during this year.

So far as the purchases are con-
cerned, if there was any increase in
purchases, then we could understand
that there might be a corresponding
increase in the establishment as well.

¢6 P.S.D.
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On page 24, a statement is given of
the ‘purchases that were effected
during the last year. Before I take
up that, I might also refer to the
recommendations of the Estimates
Committee and the action taken by
Government. It is put down on page
10, N

“As regards the I.S.M., Washing-
ton, the matter has been recently
re-examined. In view of the work
involved in connection with the
large imports of foodgrains from
the U.S.A., it is not possible at
present to close down the ISM.
The matter will, however, be con-
sidered again when normal condi-
tions return.”

Now we find that in food supplies we
have almost achieved self-sufficiency
and we do not intend to import any
large quantities of foodgrains from
abroad and particularly from the
US.A. So we should see whether
such a huge establishment is neces-
sary to be kept and whether the ex-
penditure should go on increasing
year by year.

There is another thing. So far as
the purchases are concerned, if we
look to the statement that is given on
page 24 of the Ministry’s Report, we
find that the figures for six months
from April ‘¢ October in respect of
the India Supply Mission are Rs. 9'23
erores (up to the end of September).
When we go into the details, we find
that Rs. 562 crores are for foodstufts.
I beg to submit that the purchase of
these foodstuffs cannot be a perma-
nent feature so far as India is con-
cerned and this might be eliminated
this year or the next year or we might
require it for a year or two to pile
up some stock.

4 P ,

Further, we see that so far as the
purchases are concerned, there are
minor items and the biggest of them
is steel and ferrous alloys. We might
require some tools and other mate-
rials for some time. But, what I want
to impress is that we may require
certain articles for certain years, but
it cannot be a permanent feature for
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all times to come. Other purchases
that we have to make in the ordinary
course of {rade will be continued—
as was pointed out by the Estimates
Committee—as other countries are
doing by other methods. Our Trade
Cobmmissioners and our Embassies and
other officers can do it. There is no
reason why 80 much amount—Rs, 21-88
lakhs—should be spent on thfk huge
organigation which is entrusted with
the purchase of these stores.

As I have already said, if we take
the last year's figures, out of Rs. -23
crores. Rs. 5:62 crores may be elimi-
nated as that cannot be a permanent
feature. The balance left is 3-61 crores.
If that is the amount of purchase for
6 months, we can double it if we have
to arrive at the figure that we might
require for the whole year and that
may be Rs. 722 crores and that is
not an amount for which we ought to
carry on or continue such a huge
organisation in the United States.

There is another thing. What I am
surprised to find is that instead of
reducing the expenditure or -curtail-
ing it and looking into that recom-
mendation, our Government has built
a building of its own for this Supply
Mission in Washington and it has
spent about 2,52,000 dollars on that
building. That might mean about
Rs. 15 lakhs. I do not know whether
the Government has any justification
to think that would be a permanent
feature and we shall require that for
all times to come. I am not sure what
rent we have been paying. I want an
answer to that, whether so far as rent
is concerned it would be rather econo-
mic 1o construct ~“our own building
and carry on our business there.
Government might have come to the
conclusion that for some years, per-
haps, they shall have to continue it.
I cannot at least convince myself that
# was necessary to construct such a
huge building there for this purpose
alone because so far as our Embassy
§s concerned, there must be other
separate buildings. If we wanted to

.2 APRIL 1954 Dsmands for Grantz 3948

house. ane or two officers we could
have done that there very easily.
How grand this building is, is appa-
rent from the report of the activities
of the C.P.W.D. On page 5, it is put
down, so far as the activities of the
CP.WD. are concerned—

“For the India Supply Mission
building at Washington an orna-
mental door, an Emblem plated
with gold leat and a pair of Ele-

phants were prepared and have
been sent from Delhi.”

It is surprising to see that we had to
send this Emblem plated with gold
leaf and a pair of elephants and also
the ormamental door. Perhaps, we
wanted to impress on that country
with the wealth or the riches we
possessed! If it was intended to show
the Indian culture or something of
our native traditions, then perhaps
more economic things could have been
used and it would not have been
necessary to send these plates and
this door from here. I would also
request the hon, Minister to give us
an idea of what this ornamental door
and the emblem has cost us.

Bsides that, I wanted to say some-
thing about corruption in the Central
PW.D. 1 will finish it soon. I have
this complaint that unqualified officers
have been given encouragement; they
have been -confirmed, while qualified
and able men have been superseded
and they have been discouraged. Be-
cause my time is up, I cannot explain
and dilate upon this, but I would
request the hon. Minister to go into
that question as well. If he wants, I
can send him any number of in-
stances that have happened In this
Department.

Shri N. Raghdah (Mysore—Reserved
—Sch. Castes): Mr. Deputy Speaker,
Sir, I am very happy to congratulate
the Ministry for having made wonder-
ful progress with regard to housing
accommodation and other things under
this Ministry. (Interruption) This
Ministry was born about two years
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back and it has got a separate Minis-
ter, Sardar Swaran Singh. It is really
good. When he came to Mysore and
declared open about 80 tenements for
industrial ldbourers, he was pleased
40 say that though the State Govern-
ment weré very.slow he was prepared
to go ahead and sanction any amount
if the Ptate comes forward to help
labourers. I am very happy that this
Ministry has taken very keen interest
to promote the welfare of the masses
including the laboutrers. For a human
being, naturally, apart from food and
clothing, it is housing and better
environmeit and employment that are
essential. With better housing and
environment, a human being can be-
come a good citizen in a welfare state
which our Government contemplates.

Housing is a very important item
of a welfare state. This Ministry is
doing its very best, { hope. I am sure
that this Ministry, with all its enthu-
siasm and vigour will help more and
more not only the industrial labourers
but also the agricultural labourers and
will also take up slum-clearance both
in the rural parts and in urban areas.

Now, the procedure Is that the
Ministry is giving grants, subsidies
or loans to the housing corporations
formed by the States or to co-opera-
tive socleties. The meahing of “com-
mon man” must be understood very
well by any Minister or Ministry or
even by hon. Members. Common man
does not mean a capitalist nor even
an ordinary labourer.

An Hon. Member: Man in the
ptreet.

Shri N. Rachish: He is not a zamindar,
but a man who has no employment,
who has no house, who has no site,
who has nothing to do. There are
millions and crores of such people in
India. So, this Ministry, apart from
giving some grants, loans or subsidies
to those who are already secure by
having some employment or other
and who are agitating for more ameni-
ties—whose cause our friends like
Shri Nambiar are always advocat-
ing—I am of the opinion, should take
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a survey of such people who have no
employment ete. just like the
National Survey. Such schemes should
be provided with more financial aid,
and whoever may be the persons con-
cerned, Scheduled Caste or any caste,
they must be given such assistance
and that should be the motto and
policy of the Government. Apart
from that, for the construction of
houses, they should have ail the assist-
ance and facilittés from the Govern-
ment departments, which I do net find
eithet in the P.W.D. at the Centre
and in the P.W.I\ In the States. Even
yesterday, there was so much of criti-
cism on the Communications budget
and so many Members particularly
reféerred to this aspect. There must
be a policy of providing more funds
to the co-opérative societies. If any
individual were to come with all his
earnestness for help from Govern-
ment, he must be provided ungrudg-
ingly all facilities and cheap building
materials. I want that such a policy
should be pursued.

I wish to say a few words about
the Scheduled Caste people in the
countty. No Ministry is particular
about thése unfortunate people. I am
very sorry to say this, because except
the Fihahce Minister and some Mem-
bers, most of the Ministries aré not
attentive or bestowing more attention
with regard to the welfare of the
Scheduled Cast¢é peoplée in the
counitry. Apart from the poor common
man, more than theé displacéd person,
the so-called refugee, the case of the
Marijans is different. The case of the
Scheduled Caste people must be
viewed frott a differént angle. They
form one-fith of the population and
they are more than flve crores in
number, and including the Scheduled
Tribes, they form huge population.
Take any scheme or go to any village
where our plans are being worked,
You will find that the common man
means the privileged class man, and
s0, the Scheduled Caste people are
not getting the proper attention of the
Government. I, therefore, press very
earnestly that every Ministry, if it
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is really sincere about the welfare
state’ and about democracy, must first
bestow attention on this point and
treat the Scheduled Caste people as
human beings. They are also voters

and they are also citizens of the
country, as such they deserve all
sorts of encouragement socially,

economically and educationally, and
even with regard to housing, which is
the most essential part of human life,
they should be cansidered by Govern-
ment. While supporting the Ministry
of Housing, I would urge upon the
Minister that to whomsoever he gives
grants for construction of houses, he
must make it a point to reserve at
least a certain percentage of the
houses for those unfortunate people
who deserve all the sympathy.
Gandhiji meant swaraj or freedom for
all the masses, including the Sche-
duled Castes and he did not mean it
only for a certain section of the
country. Though it may be the policy
of the Government to gradually equip
them, it should not be after having
satisfled all other people that they
should come to the Scheduled Castes.
Government must also feel that they,
that is the Scheduled Castes, are part
and parcel of the country and must,
therefore, receive all possible atten-
tion. From this point of view, I re-
quest the Housing Ministry to consider
the problem from a humanitarian
point of view and see that all en-
couragement is .given to these people,
so that we could establish Ram raj in
this country as contemplated by
Gandhiji. I very strongly support the
Demands because Ministry has been
doing work very honestly and with
sympathy for the common man.

Shri Bansal (Jhajjar-Rewari):
Within the very short time at my dis-
posal, you will appreciate that it will
not be possible for me to do justice to
the three very important departments
that are embraced by this Ministry. I
would begin in the reverse order
according 1o their fimportance. Let
me first of all take the Printing
Department, which is being run by
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the Ministry. I have, on a previous
occasion, brought to the notice of the
hon. Minister the delay in the publish-
ing of various journals and publica-
tions, which are printed by the,
Manager of Printing, Government of
India. I have one instance here. This
weekly ‘Hansard’ of the House of
Commons of the United Kingdom—
this is for the week 19th to 25th
February, 1954—was received here by
this morning’s post, whereas our
Debates are avallable only for Sep-
tember of last year. Something must
be done to expedite the printing of
our Parliamentary Debates and other
publications.

I have another complaint about the
pricing of publications. This small
publication, which is in my hand,
costs Rs. 20. It relates to accounts
relating to inland and river-borne
trade of. India. This is another publi-
cation relating to statistics....

Mr. Deputy-Speaker: Is it Rs. 20
annually or per copy?

Shri Bansal: Rs. 20 per copy, Sir.
The other publication is priced Rs, 31
per copy. I realise that the circulation
of these copies is very limited. Very
few persons purchase these publica-
tions and, therefore, the cost is very
high, but I must point out that pricing
them so exorbitantly is putting a
premium on ignorance, because these
are publications in which economists
are interested and in which research
students are interested. If you do not
make them available within the reach
of ordinary people—I do not say that
the price should be eight annas or a
rupee—it will be a great hardship for
the research students. You will appre-
ciate that the price of Rs. 31 per copy
is really exorbitant, and even the
colleges and universities cannot
afford to pay such a price. I know this
because research students have come
to me and borrowed from the library,
of which I am in charge, and when I
have asked them why they could not
take the books from their universi-
ties. they have told me that they are
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not kept in the universities—on
account of the high prices. In the
interest of education and in the
interest of research, I'urge that the
cost of these publications should be
made cheaper.

There is another difficulty why
some of the publications are delayed
in printing. When I made enquiries,
I found that for deciding the price of
-thre publication, s0o much as three to
four months’ time is taken by the
Manager of Printing. Such delays
should also be reduced.

I come to the housing question. In
the report, certain figures have been
given by the Ministry. Within these
two years, some houses have been
constructed under the industrial hous-
.ing scheme. For these two years, 1
think the target figure was about Rs. 7
crores. That means, that Government
were going to spend about Rs. 7 crores
during the period of two years on
industrial housing to be utilised by
State Governments, employers and
co-operative societies. I find that the
State Governments have utilised only
Rs. 1'31 crores, or rather that tire
amounts have been sanctioned to them
to the extent of Rs. 1:31 crores. So
far as industrialists are concerned,
the flgure is very small and some
small loans have been taken by co-
operative ° societies. There may be
some difficulties. Perhaps, the Minis-
try may blame the Industrialists that
they are not coming forward and
taking advantage of the scheme. I
think there is something wrong in the
approach that is being made by the
Ministry. Is there something wrong in
their Public Relations Department, or
is there something wrong in their
handling of applications? It really sur-
prises me that while the amount of
assistance sanctioned runs to crores
‘of rupees, the actual authorisations
have run only to lakhs of rupees. In
the case of employers, the figure is
about Rs. 4 lakhs, whereas in the case
of States, the figure is Rs. 1:31 crores.
I would, therefore, humbly suggest
that the Public Relations Department
¢f the Ministry should be improved so
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that the genuine difficulty of the in-
dustrialists and of the co-operative
societies may be ascertained, and the
best way, in my opinion, would be to
call a small meeting of the co-
operative societies and of industria-
lists and discuss with them as to
what the difficulties are and why they
are not coming forward to take
advantage of these loans subsidies.
After all the terms which are being
offered are very good in my opinion
and they must be taken advantage of.
Unless there are some defects in the
approach, I cannot explain as to why
the industrial housing programme is
not making the desired progress.

Then I come to the Supply organi-
sation of the Ministry., From the
figures that have ' been given in this
report it seems that the percentage of
indigenous supplies to the percentage
of supplies obtained from foreign
sources has been regularly going down.
This was also given out by the hon.

"Minister in reply to a question which

I had tabled last year. It was 49 per
cent. in 1950-51; 47 per cent. in 1951-
52 and it is 3460 per cent. in 1952
53. There has been some revision of
figures in the latest report. Even then
the percentage of 1952-33 would not
be more than 44, which shows a
gradual decline. Now, I do not under-
stand why this should be so. On page
26 of the report it is however stated
that an attempt is being made now to
increase supplies from indigenous
sources.

Another important point which I
would like to refer to relates to the
purchases made by our purchasing
missiozs. I fully agree with my hon.
friend Sardar Hukam Singh when he
asked as to why we should have these
costly purchasing missions. I had not
known that our own Committee of the
House had recommended that these
purchasing missions should be
abolished. Excepting Pakistan no
country has purchasing missions
abroad. Then why should we have,
when the buyer's market has been
returaing, such expensive machinery
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in foreign countries? When we pur-
chase thinga from foreign countries
through our purchasing missions, not
only do. we deprive our merchants and
importers of the incidental commis-
siong and charges which they get, but
we deprive them of the facilities to
handle these foreign stores. As the
House knows, very highly complicated
machinery and stores are purchased
sbroad. When these are imported by
our importers they get an opportunity
of handling them. I will give a simple
instance. Printing machinery was
being imported all along. Now, those
people who were importera of print-
ing machinery, because they had been
handling it for a number of yeasrs,
began to assemble it here. Now they
have known all about printing machi-
nery and some of them have begun to
manufactyre the machinery in our
couniry. I would, therefore, suggest
that we should place less and less
reliance on purchases through supply
missions and see to it that all our
tenders are not only invited here, but
all the purchases are made in the
country itself. When we make the
purchases in the country we get better
competitive advantage, hecause the
representatives of all the couniries are
here. If they are not here, the Indian
agents of those countries are heve, so
that there are 50 many representatives
of all the countries. to tender here.
But when we cross-mandate our in-
dents to Washington or London, we
restrict the source of supplies to. these
two countries only.

I will refer to one brief point and
finish.

Mr. Deputy-Speaker: I have given
ten minutes to the hon. Member. I
am sorry I cannot give him any more
time. Mr. Nambiar.

Shri Nambiar: Mr. Deputy-Speaker,
I shall deal with the housing program-
me of the Government of India first. I
can say that nothing tangible has been
done so far, except the preparation of
a scheme af subsidised industrial hous-
ing which so far has not produced

much results, As Mr. Banal has just
now observed even tha Industrialists
have not come forward and have not
actually dona what they are expected
to do. It is seen from the report that
Government have sanctioned Rs. 37
lakhs as loans and Rs. 28.5 lakhgs as
subsidy to the Employees. They were
supposed to construct 4,038 houses du-
ring the last two years. Even for the
remalning two years, the Central Gov-
ernment have earmarked sufficlent
amount. But the employers are not
utilising the amount and the majority
of industrial workers are practically
without a roof over their head. Now I
submit to the hon. Minister that unless
some pressure is brought to bear on the
Industrialists there is no possibility of
their utilising this amonut. I would
even suggest Government bringing for-
ward legislation to persuade the em-
ployers to construct houses. Otherwise
there are no prospects of the industrial
labour of this country being properly
housed.

In regard to utilisation of these
amounts by the States, we find that

_during 1953-54 there has been a dec-

line. Thijs may perhaps be due to the
financial stringency of the States. But
that is no reason for the suffering of
the industrial workers.

Coming to the co-operatives, the fig-
ures show that no serious efforts have
been made by any co-operative; léave
alone the co-operatives run by the
trade unions. When the question -of
recognition of Trade Uniong itself is
hanging fire, and Government do not
grant even this elementary right to
labour, how can you expect trade uni-
ong coming forward and forming co-
operatives to construct houses? Unless
Government changes its policy, there
is no hope of the trade unions doing
much. The Minister says that he
would welcome trade unions coining
forward to form co-operatives. But
this attitude is not enough. They myst
be encouraged, they must be given all
facilities,

For slum-clearance the State Gov-
ernments have asked for about Rs. 16
crores. But here we find that cply &

Ve



3947 Demands for Grants 2 APRIL 1954 Devunl:!o'omts 3958

sum of Rs. 1 crore hags been provided
Sor. This speaks fow itself~1 do Dot
wish to expatiate upon iS. With regard
%0 rural housing I have not bhave much
to say, because the Goverament have
no plan. Ewven tke Planning Commis-
ston are not worried, or do net csre to
think about #f. As an hon. Member
painted out just now the conditions
that obtain for Scheduled Caste men in
what we call cheris in the South are
most inhumen. I cam understand the
Government not being able to do much
for the economiec upliftment of these
backward classes on account of thelr
limited financial resources. But why
do the Government not come forward
with some scheme by which, with the
co-operation of these people something'
may be done?

I have something to say about the
condition of the C. P. W. B. labowr.
Tirsty, I sey that there 1 w0 necessity
for any sort of retrenchment in the
C.P.W.D. The hoa. Minister pointed
out that as and when congtruction
works are over, there is bound to be
retrenchment. But the so-called work-
charged staff are required only atfer
the construction of the houses, for re-
pairs and maintenance. As more and
more houses are constructed, more and
more men will be required for repairs
and maintenance. Thexe cannot be
any reason for retrenchment.

1 understand that in the Government
Stationery Office in Calcuita about
thirty people, class III and class IV
employees have been given notice of
retrenchment on the 1st March, 1954. A
gimilar notice was served on tHem last
year, but it was stayed. I would re-
quest the hon. Minister to absord these
men somewhere,

The words “work-charged” I consider
to be a misnomer. These words give an
impression that these employees are
attached to some work, which is not
a fact. This nomemclature has been
evolved to confuse people. This term
should therefore be done away with.

With regar@ to the conditions of this
category of employees, the Ceontral Pay
Commission recommendations have not
been implemented in their cass. There

has only been a partial implememntation
of the merger of dearness aliowance
schems. With regard to iravelling al-
lowance they are govermed by a funny
rule. When they are transferred they
are glven travelling allowance equal to
the train fare, whereag all the other
categories of Government servants get
travelling allowance at the rate aof
something added to the train fare,

I do not know why this peculisr
thing happens in the Works, Housing
and Supply Minfstry.

Coming to the question of houses for
the stafl, these people are supposed te
be maintaining and repairing the
houses for all of us. But \hey have no
houses! It is an irony of fate.

o regard o comfirmetion I have to
say for instance thet in Rashtrapati
Bhaven I hesr thet tihe President’s
gardeners who have put in twenty-five
to thirty years of service are not cob~
firmed. They are termed as Presk
dent's gardences In spite of having
put iy s0 many yeary af sarvice they
are not econfirmed. I do not kmow
what explanation the hon. Minister can
offer for this sort of thing. All sorts
of things are being done with regard
to.thia corfirmation questfon.

Another funmry potnt whfch I wantte
bring to notice s thiss The workers
whe are engaged in repefrs and muath-
tenarnce are not giving the tools. Klec-
tricfams, wire-men, carpenters, masons,
etc. repuirfng thfs very Parliament
House and the Secretariat buildings
will have to bring the tools from home,
purchasing them from fthe market
from out of their wages, and this
Ministry wilt not supply them the tools,
though there is a Demand aiready
granted and there is a provision in the
Demands that these men should be
supplied with tools.: In June 1948 the
Ministry promised that these men will
be given the essential tools. But even
those esserttial tools are denied, and I
do not kmow what explanation they
can offer for this.

So 1 have to say that this Ministry
must go into these reasonable poimts
I do not want to say that every one of
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the CP.W.D. staff should be given
every one of his demands immediately
but there must be a responsive attitude.
See instance, those men who are work-
ing in the aerodromes. Aerodromes.
as you know, Sir, are situated far away
from the towns. And those mén who
are working in such far off places
must be given quarters. Otherwlse
they should be given at least the
transport facilities to go there. But
these people who are living ten or
twelve miles away from the aerndrome
are supposed to attend duty at seven
in the morning, anq they are not given
the facility either of transport or of
housing.

These are all small matters which,
it the Ministry want, they can give.
1 have got many other points on which
to speak, for instance the system of
purchase and supplies, etc. Unfortu-
nately I have not got much time. But
before closing I want to draw the atten-
tion of the House to the recommenda-
Hions of the Estimates Committee in
its Report for 1950-51. On page 56, in
the Summary of Recommendations, it
is stated as follows:

“A committee consisting of the
representatives of the Ministry ob
Works, Mines and Power and Fin-
ance should be set up to consider
the feasibility of the works being
executed by the CP.W.D. depart-
mentally with a view to saving
some margin of profit now avail-
ed of by the contractors.”

This iy the recommendation made. But
I do not know if anything has been
done. Nothing material has come out
80 far. Otherwise why should this
contract system continue. I can under-
stand, the contract system may be ne-
cessary in certain areas or for cer-
tain limited constructions. But gene-
rally speaking, the CP.W.D. do not
departmentally construct houses. They
consider—I do not know, that may be
his explanation—it may be a loss for
the CP.W.D. to maintain a large num-
ber of workers, giving them all ameni-
ties and concessions. But he must not
forget the fact that a large amount of

money has been given to, I can say—if
I am permitted to say squandered on
—the contractors. Otherwise why
should the contractor. come forward
and do this job, if it is only for mere
normal profit? The contractor cons-
tructs his palace first before construct-
ing the house of the M.P. or of the
Minister himself. A committee should
therefore be appointed to examine the
performance of the contractors so far.

Let it not be thought that 1 am
throwing mud at the hon., Minister or
his Ministry. I can understand, he has
got many difficulties, and the whole
country has got difficulties. They can
not be solved all of a sudden. But if
he takes the workers into confidence,
if he takes the public, whose needs he
has to satisfy, into confidence and
brings forward a plan which will satis-
fy all sections of people though not
straightway today but bit by bit, and
it he proceeds steadily he is sure to
win. Not otherwise, if his attitude to-
wards labour is a megative attitude.

I am sure he is going to say some-
thing today, that “this Industrial Hous-
ing Scheme which I have brought for-
ward is unique in the whole world”.
Of course it is a good thing. They can
say that, and I am gald to hear it. But
it will be only four thousand houses 80
far constructed.

I would in the end submit that he
must think in these terms and see
that the workers are also kept conten-
ted, along with the people and the
nation who should get the benefit of
better housing.

The Minister of Wofks, Housing and
Supply (Sardar Swaran Singh): I am
grateful to the Members of the House
for a number of suggestions that have
been made for improving the functions
and the working of this Ministry. This
Ministry is eseentially a service Minis-
try, and as such the volume of confl-
dence or the volume of satisfaction
that it creates in those for whom it
worka is some test of its efficiency or
at least of its capacity to discharge
its responsibility. It is not surprising
that there should be some criticism
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with regard to the functions of a Min-
istry of this nature when it is remem~
bered that it has a very heavy volume
of work to handle and has to come in-
to contact with a large number of per-
sons of various categories, sometimes
with conflicting interests. Actually,
the surprise is that the criticism is
neither so violent nor so pointed with
regard to the activities' of this Minis~
try. And, Sir, within the short time at
my disposal I will make an effort to
meet some of the points that have been
urged by the various hon. Members.

With regard to the scheme of hous-
ing, a number of suggestions have been
offered and criticisms made from diff-
erent quarters. Even my hon. failend
Mr. Nambiar, perhaps very grudgingly,
had to say that the Industrial Housihg
Scheme is a scheme the like of which
has not been attempted anywhere else.
His grievance, however, is that we are
not doing enough. But I have no hesi-
tation in saying that actually the
volume of work handled under this
Industrial Housing Scheme {8 much
greater than the small figure of four
thousand and odd tenements which the
hon. Member mentioned, would indi-
cate. Actually, during these years, the
effective working part being only about
a year and a half, it has been possible
to accord sanctions to about thirty
thousand tenements all over the coun-
try. That is not a mean figure when it
is remembered that this idea of indus-
trial housing had been in the air for
quite a few years and, though it is
unfortunate, no house could actually be
constructed, until this present Indus-

" ¢rial Housing Scheme was introduced.
It is hoped that the industrialists, the
employers, the State Governments as
also the industrial workers will take
increasing interest and the tempo du-
ring the next year will definitely be
greater. In a scheme of this nature
where construction is Involved, large
numbers of persons are concerned and
the activity is dispersed all over tHe
country, it is quite natural that it
would take some time for mom&ntum
to be gathered; but once it gathers,

then it ig likely to increase in tempo
ylelding better results at a later stage.

I do not know wherefrom certain
hon. Members have taken it that no co-
qperative soclety of the industrjal
labour has yet taken advantage of this
industrial housing scheme. A large
number of co-operative societies have
already taken advantage and sanctions
have been issued to a number of them,
I am glad to announce that interest is
shown by other co-operative societies
also, because the extent of financial
assistance in the form of 25 per cent
subsidy and 50 per cent loan which is
recoverable in easy instalments is real-
ly attractive and I am sure that the co-
operative societies will take greater
interest in this. I would appeal to the
hon. Member who speaks so much for
the welfare of the working class, to
take a little constructive attitude in
this matter. He should really persu-
ade those societies and if any initiative
or help in organising them is necessary
he can count upon the assistance on
that score, both of the Centre and the
State organisations. It is true that
employers have not taken as much
advantage of this scheme as I thought
they should have and this is probably
due to a cerfain amount of apathy or
lack of appreciation of the attractive
features of this scheme. Opportunity
has been taken from time to time to
acquaint the employers and the In-
dustrialists with. the various features
of this scheme, and opportunity was
also taken at the time of the last ses-
sion of the Federation of the Chamber
of Commerce to contact individually,
and also in a way collectively, the
various employers and to impress
upon them the desirability of going
ahead with the construction of tene-
ments under this scheme. Some inter-
est is now being shown, and when I
say that they have npt taken as much
advantage as they should have taken,
I should not be taken to be saying
that they have not undertaken any
industrial housing schemes at all. As
a matter of fact, sanctions have al-
ready been issued to employers in
different parts of the country and
they are already going ahead with
construction. It is hoped that more
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of them will come forward witk thelr
schemes.

So far as Sthte Governments. are
concerned, they are doing quite a bit.
There are two or three States who,
for various reasoms, have not been
able ta show sufficient ornnisationall
capacity to go ahead with the schemes,
but now steps are being taken to help
them and to ensure that they under-
stand the significance of the scheme’
which is really beneficial particularly
when the construction is undertaken
by State Governments because then
the element of subsidy is as high as
50 per cent and the remaining 50 per
cent also is initjally found by the
Central Government in the farm of
loan which i{s repayable over a period
of 25 years.

It is true, Sir, that nothing by way
of direct help has so far been attempb.
ad in the sphere of rural housing, but
I would request the hon. Membeszs of
this House t0 remember that the res-
ponsibility of housing, particutarly en
the rural side, is essentially that of
the State Government according to the
Constitution. It is true that in alt
cases where the resources of the Statea
are inadequate, in this sphere or im
others, the Centre 1 always willing to
g0 to their kelp, but there is always a
limit to the help which could be ex-
tended, and in the sphere of ridfal
housing, gemeral housing or housing
for the cemymon man—wheatever name
might be given to it—it is essentially
a respousibility which devolves upon
the States. Even at the State level,
activity of this nature, if comnstruetion
has t9 be undertaken by a State agency
directly it is something which cannot
easily be thought of, regard being had

to the volume of the problem and the:

magnitude of the financial resources
that would be necessary to tackle
such a situation. Some sort of aided
self-help couwld be the only thing

which could be thought of, and al-

ready, in a limited manner, the Com-
munity Projects Administration is ex-
amining schemes of aided self-help =0

that something could be dome to im-.

prove the housing conditions on the

rural side. But, #t canact be ignored
that to the extemt industrial housing
tememnensty comne up under the mdus-
trial houssng scheme, to that extent a
congiderable eusing of the situation
resulis even with regarg to the houses
for gemneral populatiomn, and that is not
only a thearetical thimg, but that is
the experience which has flowed from.
the springing up of mew colomdes in
some of the congested industrial aress:
Hhe Xampur, Bombday, Ahmedabad,
Hyderabad, DBangalose, Mysore aad
quite a few other places also.

I am glad, Sir, that the industrial
housing scheme has received the sup-
port that it lras, and the successful
holding "of the International Exhibi-
tion om Low Cost Housing has fur-
ther stimulated thought on this im-
portant aspect of housing. Even the
common man with limited means has
started seriously thinking of a possi-
hility whether he can own a hause..
The general impression that this hous-
ing exhibition has created on visitors.
of various categories, various classes,
various pay groups or income groups,
visitars from inside the country, from
different States or from abroad, is one
af unpifarm appreciation, that this is.
8. practical approach to the problem.
Same have described the houses as-
‘lew cost’, some have described themr
as ‘high cost’, some say they are too
big and some others say that they are
too small. In a matter of such indivi-
dual character, especially a house, all
this type of eriticism is quite natural
and § do net blame anybody. But, [
am very happy that a considerable
volume of thought has been created
and people have started thinking that
there is a problem, the problem of
housing and that it is possible for an
average man even with a low income,
to possess a house which does not cost
very much. That has also given some-
rational ideas about extent of accom-
medation, arrangement of rooms and
quite a few other things.

Shri Nambiar: What about the cost .
of the site?
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Sardar Swaran Singh: The cost of
the site, roughly, in a case of this
nature will be gnywhere between
Rs. 500 and Rs. 1,000. Even if you add
it to that price, {t does not make it
frightfully excessive as the type of
people for whom some of the hon
Members seem to be holding a brief,
may not be asking for sites in the
Connaught Place area or at a place
where the cost of land {s much greater.

Shri V. P, Nayar (Chirayinkil):
Connaught, Place is reserved for P.W.
contractors: is it not so?

Shri Sadhan Gupta (Calcm—
South-East): Connsught ~ Place is
cheaper than land in Calcutta.

Sardar Swaran Singh: So far as
Calcutta is concerned, with all s
huge and difficult problems, it has
got the problem of shortage of land.

The Deputy Minister of Finance
(Shri A, C. Guhs): And shortage of
houses.

Sardar Swaram Singh: And shortage
of houses as the hon. Deputy Minis-
ter of Finance points out. With a city
of that size, this problem is quite
understandable. Even in Calcutta,
some schemes have been undertaken
and the Improvement Trust alse is
doing something.

So far as tbe other activitiea about
whickr something has been said are
concerned, I would hriefly touch. upon
one or two. On the Supply side stress
has been laid, and quite rightly, on
the point that the purchase policy
should be of such a character as
would encourage indigenous produc-
tion and that our procurement policy
should be so rigid as to encourage
precurement internally as far as possi-
ble and also through Indian media so
far as our procurement from abroad
was concerned. So far as these princi-
ples are concerned, they are quite
cogent sand quite sound. Already the
Stores Purchase Committee which is
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presided over by an emiment public
man with cousiderable buainess ex-
perience, is  geing akead with its
lahours and it is heped that as a resuit
of their reconumendations, it will be
poasible to take some coacrete steps
to ensure that this policy which is
accepted by the Government is actual-
ly translated into action and to re-
move shortcomings, it there are any.
On this occasion, I cannot help refer-
ring to the excellent work that was
done by my late colleague Shri Bura-
gohain, who took great pains in look-
ing into the details of the purchase
organisation, and with great eminence
presided over the deliberations of this
Committee. He had dctually gone on
this mission to Calcutta where, un-
fortunately, he contracted an ijllness
from which he could not recover. I
am sure that all sections of the House
will join with me in paying a tribute
to the selflessness and sense of devo-
tion which was universally hrought to
bear by my late colleague in the dis-
charge of his very difficult and onerous
duties. I may also add that he was
taking a considerable load of the work
80 far as the Supply side was con-
cerned, and a distinct improvement
was naticeable in the work of that
department. It was na, mean achieve-
ment, for by way of complaint it is
only some old instances of 1949. or
1960 that ara unearthed by the vigi-
lant Members of this hon. House.
Nothing has been said which might
indicate that thare has been any real
cause for criticism' with regard to the
activities of the Supply organisation.
Besidea the Stores Purchase Com-
mittee, wa had set up small Com-
mittees to look into the working of
the LSM. Washington and I1.S.D.,
London. The reports of these Expert
Committees have already been receiv-
ed by the Government and some action
has already been taken to ensure that
such defects as were found either in
their functioning or in the organisa-
tion may be removed. When the Re-
port of the Stores Purchase Committee
is finally before the Government and
the recaommendations of the otlrer two
Committees are examined in a proper
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perspective, all the recommendations
may be dovetailed together and the
Government will have no hesitation
in taking suitable action to ensure that
the accepted policy of the Govern-
ment is given due effect to.

My hon. friend Sardar Hukam
Singh said something about the
mounting expenditure of the India
Supply Mission and he picked it out
to suggest that we are not vigilant
.enough to ensure that the expenditure
remains within reasonable limits. It
is true that there is a slight increase.
But, we have to remember that the
activities of a Mission of thi¥ nature
do vary from time to time and the
volume of purchases in terms of
money cannot always be the correct
yardstick. The difficulties of procure-
ment in certain cases, the pecullar
nature of any stores or the type of
effort that has to be put in fo procure,
and all the circumstances, have also
got to be taken into consideration.
But, as I have already said, I do not
swear by this that whatever is done
is absolutely correct, or that there is
no scope for improvement. I am not
one of those who are complacent in
these matters. I always have an open
mind with regard to this question.
Now that this aspect has been
pointedly brought out here, I would
certainly look into this organisation
and find out whether the extra ex-
penditure is justified by the volume
of work and if it is found that the
expenditure could be reduced by any
kind of rationalisation either in the
staff or in the grades, Government
will have no hesitation in undertaking
such suitable changes in order to
ensure that we do not spend a ple
more than is absolutely necessary.

I have not got much time at my
disposal. There are one or two things
whichk I should touch upon, parti-
cularly with regard to what was said
by my hon. friend over there as re-
gards work-charged staff. This is a
matter which has been coming up
quite often and there is a certain
amount of history behind this organi-
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sation of work-charged staff. Really
the attempts that are made by one
demand or another is to equate it
entirely with the permanént staff and
to bring it on a par with the mem-
bers of the regular services. That is
the general background of the various
demands whetber they are put for-
ward in the form of leave allowance
or travelling allowance, etc. The real
distinction does remain that they are
temporary employees and not perma-
nent employees. I know that this is
not a complete answer because the
matter has to be gone into and it has
to be assessed as to what the volume
of work is_which justifies a particular
strength and whether that strength
should have more and better type of
amenities on a par, though not exactly
the same as are enjoyed by the per-
manent members of the staff. There
always remains a fluctuating demand
and I am sure that no section of the
House will press upon the Govern-
ment the obvious suggestion that we
should take upon our hands a larger
number of people than are absolutely
necessary. Effort is constantly made
in that direction. Recently we have
taken a decision to make 1,000 of
these people permanent; we have
already made 1,500 of them perma-
nent. That would bring the total
number to over 2,500. We will further
examine as to whether thre volume of
work that is on our hand justifies
the making permanent of a larger
number or these workers. Now, so long
as that thing is not done and stffit a
certain number of work-charged staft
do remain on our hands, it §s al-
ways our endeavour to ensure that they
are fairly treated in respect of the
demands that they have been putting
forward from time to time. Some of
them have been accepted, and in a
case of this nature we sit across the
table. I have had deputatians from
them on occasions more than one.
Some things have been settled, and in
spite of the demonstrations which are
generally encouraged by my hon.
friend over there, we have always
taken a very fair view. We have
always taken a considerate view of
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their demands. We have every sym-
pathy for some of the difficulties
which they have been experiencing,
and we have given substantial conces-
sions to them in ways more than one,
and not merely the slogans which
have been given by my friend across
there.

5 p.Mm.

Then retrenchment has been men-
tioned, but when it actually came to
brass tracks.........

Mr. Deputy-Speaker: If the House
agrees, the hon. Minister may go on for
five more minutes.

Sardar Swaran Singh: I am wind-
ing up now. I do not want to take
advantage of the indulgence of this
hon. House too much.

Withr regard to retrenchment, re-
gard being had to the fact that thou-
sands and thousands of people are in
the employ of this Ministry, my friend
over there has only cited the case of
30 clerks who, he says, are on the
paint of being retrenched from the
Stationery Office at Calcutta. This
question of retrenchment is a general
question, and within the short time at
my disposal, 1 will not attempt any
theoretical approach with regard to
this. There is always the theory of
rationalisation, increasing efficiency
and what not, and when something is
done, a certain amount of rationalisa-
tion is undertaken and it is found
that the number of hands who are
actually employed in any organisation
is slightly larger, then a certain
amount of retrenchment has to be
undertaken. But I am glad to say
that Government have always dis-
played a very humane approach to
this problem in this Ministry as else-
where, because we are fully aware of
the problem of unemployment with
which we are faced at the moment,
and all our retrenchment proposals
are worked out in such a way that
the least hardship is caused. In the
interest of eficiency, in the interest of
rationalisation, if ultimately we come
to the conclusion that there are some
people who are surplus in any parti-
enular organisation, every effort . is
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taken to create conditions in which
those people are absorbed in one
capacity or another either in that
organisation or in any of the sister
organisations.

- With regard to the persons who had
to be retrenched on account of the
acceptance of certain recommenda-
tions of the Kasturbhaj Lalbhal Com-
mittee which was  specially asked to
look into the working of the Public
Works organisation, the people who
were retrenched were generally
absorbed in one organisation or an-
other. Even with regard to these 30.
clerks, it was found as a result of
enquiry that these hands are surplus
to our requirements, but according
to the general policy, every effort will
be made to ensure that they are
absorbed either in this or in some:
other capacity; and even when a con-
dition is created where they have to
go, all the benefits which accrue to.
them by way of gratuity, their right
to be considered afresh on a certain

. priority basis etc.,—all those advant-

ages will be available to them. What

1 wanted to say really was that this.

retrenchment which was mentioned
with a great blow of ‘trumpets when.
actually examined, has boiled down
to the case of 30 clerks with regard.
to. whom my friend says that a notice-
has been issued some weeks ago. So,
it Is not a problem of any magnitude:
or a problem which is of such great
volume that it is not capable of solu
tion.

Shri Nambiar: It ig a small pro--
blem. Put them back on the job.

Sardar Swaran Singh: I have noth--

ing more to add. There are some other

points also I know,. but within the
short time at my disposal I thought I
should mention only some of the pro--
minent points and not go into minox;-
detalls.

oY &Teo guo Tag (Fowr mefige
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Mr. Deputy-Speaker: There is a
mon-official Resolution.

" Sardar Swaran Singh: May I say
.one word, Sir?

I did not want to be unfsir to the
wcountry by taking the time of this
august House over such a small
matter—about a few thousand rupees
this way or that way with regard to
the furniture of the M.Ps. That is
& point which has been gone into on
-occasions more than one. The hon.
.Speaker of the House himself went
to the spot and had a look at the
furniture. The tenders were examin-
-ed. There was a House Committee,
and everyone thought that was the
‘lowest tender. If on a latter occasion
we have been able to effect a certain
-economy—and the price that we mow
pay is, according to that Member, 40
per cent, less—then it is not an oveer-
slon on which he could lash us. On
‘the second occasion we have gome to
this Rajpura refugee centre, and there
is that element of subsidy because
‘the Rehabilitation Ministry is advanc-
ing them funds to a certain extent—
‘we do not grudge that. The prices
alsp have gone down to a certain ex-
tent, Therefore, on such a small
matter 1 thought I should not take
dhe time of the hon. House.

Mr. Deputy-Speaker: I will now
put the cut motions to the vote of the
‘House.

The cut motions were negatived.
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Mr. Deputy-Speakers The question
is.

“That the respective sums not
exceeding the amounts shown in
the third column of the Order
Paper in respect of Demands Nos.
102, 103, 104, 105, 106, 138, 139
~and 140 be granted to the Presi-
dent to complete the sums neces-
sary to defray the charges which
will come in course of payment
during the year ending the 3lst
day of March, 1958, in respect
of the corresponding heads of
Demands entered in the second
column thereol.”

The motion was adopted.

[The motions for Demands for Grants
which were adopted by the House are
reproduced below.~—Ed. of P.P.]

Drmanp No. 102—MINISTRY OF
Works, HOUSING AND SUPPLY

“That a sum not exceeding Rs.
15,97,000 be granted to the Presi-
dent to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 3ist
day of March, 1953, in respect of
*Ministry of Works, Housing and

mpply: ”
DeMaND No. 108—SUPPLIES

“That a sum hot exceeding Rs.
2,72,28,000 be granted to the Pre-
sident to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 3lst
day of March, 1855, in respect of
‘Supplies'.”

DeMAND No. 104—OtHER Crvi. WORKS

“That a sum not exceeding Rs.
14,00,61,000 be granted to the Pre-
sident to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 3lst
day of March, 1935, in respect of
‘Other Civil Works'.”
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Demanp No. 105—STATIONERY AND
- Prnrnve

“That a sum mot exceeding Rs,
4,83,33,000 he granted to the Pre-
sident {0 complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 8l1st
day of March, 1955, in respect of
‘Statfonery and Printing’.”

PDemaxp No. 106—MISCELLANEOUS Du-
PARTMINTS AND EXPENDITURE TUNDER
T Mrastey or Worxs, Houvsmc
AND SupPLY

“That a sum not exceeding Rs.
50,93,000 be granteq to the Presi-
dent to complete the sum neces-
sary to defray the charges which
will come én course of vayment
during the year ending the 3ist
day of March, 1955, in respect of
‘Miscellaneous Departments and
BDpenditure under the Ministry
of Works, Housing and Supply’.”

DemaANDd No. 138—NeEw DELHT CAPITAL
OUTLAY

“That a sum not exoeeding
Rs. 6,08,98,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come In course of pay-
ment during the year ending the
31st day of March, 1935, in respect
of ‘New Delhi Capital Outlay’.”

"DemMaND No. 138—CarrTAL OUTLAY ON
BurLpings

“That a sum not exceeding Rs,
10,76,76,000 be granted {o the Pre-
sident to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the yedr ending the 3ist
day of March, 1955, in respect of
‘Capital Outlay on Buildings'.”

Drmanp No. 140 —OtHEr  CAPITAL
OUuTLAY OF THE MINISTRY OF
WOoRKS, HOUSING AND SuPPLY

“That a sum not exceeding Rs.
5,57,16,000 be granted to the Pre-
sident to complete the sum neces-
sary to defray the charges which
will come dn course of payment
during the year ending the 31st

at the Centre
day of March, 1985, in respect of
‘Other Capital Outlay of the
Ministry of Works, Housing and
supp v.n

MOTION RE FIFTH REPORT OF/

THE COMMITTEE ON PRIVATE
MEMBERS' BILLS AND RESOLU-
TIONS

Shri Altekar (North Satara): 1 beg
to move:

“That this House agrees with
the Fifth Report of the Com-
mittee on Private Members’ Bills
and Resolutfons presented to the
House on the 31st March, 1954.”

We had allotted 234 hours for the
Resolution of Mr. Gurupadaswamy
for the abolition of the Second Cham-
ber at the Centre. Half an hour was

taken up last time, and two hours’

remain for today.

After that we would take up the
Resolution of Mr. S. N. Das for the
wppointment of a Commission to en-
quire into the working of fthe ad-
ministrative machinery and methods
at the Centre. It is a rather import-
ant Resolution. Many hon, Members
want to take part in it and They are
fnterested in it. Therefore, the Com-
mittee has allotted four hours for
that, and I think that this particular
report that we have made shouid be '
accepted by the House,

Mr. Depuly-Speaker:
is:

“That this House agrees with
the Fifth Report of the Committee
on Private Members’ Bills and
Resolutions presented to the
House on the 31st March, 1954.”

The motion was adopted. v

RESOLUTION RE SECOND CHAM- v

BER AT THE CENTRE

Mr, Deputy-Spesker: The House '

will now take up further considera-

The question -

tion of the following Resolution \/





